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it AT ¢ | F oW Ay e
FE@ § & ¥z & agm-Aiges
gz st ol @ $3nEs §

ot geawnfa: =N s fam?
FTAEL, W THAT ary § &igh

Mt QAT ;. FgT ¥ ATEE-
FEAT TEFAA R oAl |
TEXT § W IAST Fgl 97 gl
FOAT 9T 2 1 7 fHaRT @
gt 2 fr zgar § fufs e
N AT FTfR0 | ARTHAET FES FHT
¥ IPMeare &1 Ay gFIe v
I g [AET & 1 70 ug faeea
gfe @t S A oagh 9T geer
NI Y € A R A RN OBIGHR
T MW g TINTST FET F HER
aq W a1 guH g § v 9gy @9y

gfqer @ ®#X @ T FA &
gyeaiqg w1 @y ...
(Interruptions)

SHR1 BHUPESH GUPTA : Certainly,
derogatory remarks have needlessly been
uttered against Dr. Shrimali.

MR. DEPUTY CHAIRMAN
already dealt with it.

S Cie L R A Nl
waer a4 fawsfaary & Fm 99
ARG

: 1 have

——fd

SUPPLEMENTARY DEMANDS FOR

GRANTS FOR EXPENDITURE OF THE

GOVERNMENT OF PONDICHERRY FOR
THE YEAR 1974-7%

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATG]I) : Sir, I beg to lay on
the Table a statement (in English and Hindi)
showing the Supplementary Demands for
Grants for Expenditure of the Government
of Pondicherry for the year 1974-75,

MR. DEPUTY CHAIRMAN :
Howuse stands adjourned till 315 . M.

The
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The House then adjourned for
lunch at five minutes past two of the
clock.

The House reasscmbled after lunch at
eighteen minutes past three of the clock,
The Vice Chairman (Shri Jagdish Pragad
Mathur) in the Chair,

e e e

RESOLUTION RE AMELIORATING THE
CONDITIONS OF LANDLESS LABOUR
AND THE RURAL POOR—contd.

ot et fag  (zfamom) @ St
T S, A TY TEATT FT GRAT HLAT
g, S wFHarm wEd F dw fear ¥
AR faard FTEwdT 79 gu H A
amEar § 5 g Aaw § g afE-
FFl & ST #T WIS HFAF
fod #wa wfw & aicy &1
wE O T A 8, AT @ qw
agr a9 4 wwar g 5 fegmoses
9 TAHTH AT FT FqraraT o W@re
Iq qRW F W/ ATV AAT T GrRET
far o, g oME F wwT qfawe
g, afft  Jaw araeE fagr g
way fresr gar w2 gwivw §
A g fr mg Aw i gw wfedet |
FfF ® ACH ITH [@T &Y, TAST
T, g T & A I AL WL
JUTLT ST, IF AT AW WA
T HIX TATT AT AT AG g
T, HOS TG 97 gHEw g A
a7, 39 fg ot I A smeen
aET AT o

Y g ¥ WA F wET W @
H g AT TS q9T gy H § faawr
g ¥ % Ayt grEg @ Gar .
¥ W U FTOAI F ¥ 1 W
FAE FT FTQETL HIAT 9T, FE 59T
FT FTAATE FLAT 91, F15 FIST A7
FT FIVIIT FAT A1, FE JG9T T
FT FTQATL FIGT AT, B ARG I
F FAAT AT 47, FE A
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[ ToraT firg)
F FIOGR FWT 47 TR 39 @ &
I AN BRBE AW FRER T3
& | Iq qHY AR AW | a3-7€ HTL@A
A g fEe st g w A afr &
afeqr FueT T9aT 9T 1 SIS F WA
¥ qaq g1, Wy 9§ |wq fegEnd
F gt Y o, gt A AAwA e
£ dfedi & 7 fax %, gaa oo =@l
9T FTA ATAT TAT 9T | EF B G
AT F QT GH FUI ] fear agrar
AR faemag # afgql #1 g9F @aqq
qX @I AT ITET 9T 4 1 agi 9%
ST AW AEES aAE &, 99 A
S ga wear g W@ 4

oI AT g T FE
HT AT FGr TS g AL I@aw ¥ 9"
2N v A fem w3 anfe Sy
wfdim fram &, gy fv o &%
for wfela wmgal & a9 wwW F
foo i 7&F & fo9s og www
T E, 3wy A wwW ¥ fag wfw
fraft afgg | m@ mamam 3 fF
g gHgl GONd 97 S @ FE 9%
I FQ 9, I9F A fewwt § fagd
gf @t A SR Ey a0 & fag
FEIAISTA AT q¥W H fwav
T a1, ATfE g oma § qESET A
7FH & fau 9w fae a5 1 99 ¥
9T a9 & fau wfm &1 dT
f¥ar <o, 98 UF Qg 99 T4y 9v i
ZTWT H Y g FT Faeqr H 4
T & 5 S wfEEw fraw 8, S
JiT AR AFE GF g% 39y q
& arg 39 gug it gam fag &
gt F Wex WAl 9 1 T q@r I
UF SFY AT S g FT9 FW G &1
3q@ wEAT W AR T a@ W
¥ IFF F g AT FOT AT TFET
fray oot ) zw T ¥ gfomt &
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fog  uF we wEw fear AT o
3T FFI g AW T Fg7 47 fF 3w W
¥ fag ox frony gvr o Wi S
fm & gro gfoml % fao oA
gdzq ¥ fag, =w§ &1 Fw
FH ¥ g, #98 w0 g FE
¥ fog ar o o 15 9 guy F
F fau, Ser Wer FIGEAT AMA
F fau &5 3 FY HAEET A AW |
T WY giemoT § 9% 99re § ghee
Feuror fo Fvaw & | fegwraw s
it Wt A feear far &, @@l I/
ff o Fraw 563 § 1 S|t 9T
agi S & o gedr § afew grea
7 1w g fr agw AT W 3w ]
IF T 5 UHS ¥ 9 4w §, w@lau
TR 7w O & A 2w & R
# IOHT qTART a5y & dFar g %
frd @@ AR o § I W
FT Iar gifeerg G T T & W
fe ¥ oAt AT FT qE | W UF
ITEET & 9 UF T F qr SEEr

B B UE gud fv 3® Q& & &

feeat  aiz foar s QY a5 3 srafway
#} g ¥ foer &1 qgr adar T8
& | gt ol &, ST oA §, @dr
AE T § 3F FHA At A
Fy o § ®R fawdma ®Y W §
G X TH ) 9 WS wOgO FIG §
gaEr wogd ¥ fog Fmaer @ f
F1E Wi F FA AGGY IFT FW A
FOAT @7 & | gwr@ AR ghearom
T gt W &af 7 e e g
g @@ w§ vear  feaar &
Jgt AAGRT T Ao W SR frerdr
g1 99T 4F Fgr 1963-64 H AT
¥ 12 A 9 2AQ AT AT FHAT
fr afa@=t f g F} owwoEF )
g somw fem w9 g Rw
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F R Ay §, W wRA dore & e
T AT | g ¥ fag iR g
F0t & forg agr A b fear srar €4
yTqaT are gvn 5 foaw asq eifaa
% waifag gar gr, foas e &2
3% w30 &, %y e 5 FAT
FHE A AT 5 FUAT & JWTA A4 |
T 98 % ferged™ R ¥a9 F97 §
fegeam & w §a  AeAat 7
Ble FT@M™ ¥ f90 a1 93 FrEEm F
fae ot @t ¥ F faw g ¥ I
T s aaT & 1 & waan g 6 gionon
M} dwrw & fqay sfedw 9 a1 §
o yfadml 71 =@ & & fAg ag
AT NI Ffdeewr a9 1+ fow
¥ gfom e frm wf SR &
wqreT 7 9|y § wQa # wEw #W
qa |

AT, TR AW F AT T
il g aFdl § 9 FIST qNA AV
DR-BRl afgar fawedy & wg-wig &
T a9 gqF & gH ag-a¢ F@EI
N aww @ | faeen ey afgal
FT AT5aT feFr S1g | W9 ;A AT
FEWT qH & faw sreay ST
qEE g, dfFa S-AA-ER arEw
FY @E FT ATEY TG A GFQAT |
T gOF Y gua g aE &1 9gral
fear, @& agg F TE 4-5 TIT
T 9X@T FAT ) A a8 § (62 &
qg T § Al GT T e 97 qriedr-
T grew & wwex fogmr wr o fw
I@ F wR] fawelr W @ 8,
afsT o aF 9@ F IR fawey
a8 i | Farg fergearT § Gar gy
g | WA ARE FqG FT WL W
4 T g ¥ fae W awr ¥
ST FILT T FT ATQr AT A fgrgear
# W § gy fawar ar )
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g ARAHT AT FAX {EFR AW &7
THTEAT F GHAT 4T | IHHT TF HTLT
ar F a5l a5a8 FEm W@ g
T A7 § & a8 FeEd! a1 7o
HILT § X ITFT IO THATT W & |
IS FIGH FT 9 § qET THAA Tg
2 fF o F§ st g dur €z 9w
A CF TAT H OAIGL A A9G
FH FET 98 O A FRGEAT dE
g W | gg A9 TG aHaT | av gw
THTEAT FL AGr qwa | qrar w5 T

fa wwTae FT aFar ar fegeaA

F faedl #71, TWiAQ fF a8 ©E-8er
fastt & g a0 § fawelt v wgrEar
¥ FAST GIT FLET 97 | 1 T a9
§ waa § 7 G & #RT o
T &L & q1 59 1 FT T g
5 gu yfiddi & fag B8R w1
G @ | dgd gA A1 T 27
qier @1 TC g9 T ata 1 FES g7
ok 709 sefast &1 gIo gu
STHYT T FSHTIT ST HIT TS FTHIT FT
Feara gr-gn fegeam # oW AR
9T ST g ¥ g AT AAT AL Iq &
qrg SAFETA ¥ 19 UHE SHIA W@ TS
¥ | TR A AT FIF SATET THIA
@ gy &1 MT IW AN AT A |
IR & uwad A gem,  ofed
qy fraa wig €1 & WA g & g
wig ¥ & 9l 7 FA A HERT E
wferer § <O w1 7@ O W 0
2 f599 & 979 19 TFE W 15 TFE
g wrar STHY ERI | TS it gW 48
o g 5 9T & gzar ¥ 9fad@a
®Y AT A F AGGE AT A GO
& 7% U gar @ g fF S FE we
WO AEY gl WErT Y ae!
A a-ora fErgeaT Al @ -
B Fd FE@E gAm AT S FW
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gq7 ¥ FEWSTT § B T@r g,
I FIET I F7 F10 @ T e
%1 freti 3 & @1 & ar Sro qo wHo
Ay @ AR O s Fgt A
o At HTA ATAT R GG A o T
¥ T g Ay frend IR T eiE-
BIE FT@ T | GAT G 9T &
agt & qiwRSAT 7 T e M &
o @gm W' ¥w &Y AT 9w
AR FY ATCHF =qaem SF g |
e & =g g & oww &x
w@la F1 w7 fowr 9w
TEW & 1 WL g W A AT &
I WOST T o FEaAT & oav fwey
A F™ g4 ¥ fae w7 a8 §a1 qivar
* oY ag 3ot fAaar snfgw 1 3o 9
mfus Ay agadt sifge 1 @ver W
20 FAT AT T[T & IOF fAg
IX FA (A9 GFAT &, ABRA TR
Tfwda 1 500 wyar frem Afewa
% fF oY =@ § F afwar s Ay
faadt & « &7 W qHTAT ST € )
= gifgy fF orR-BT sEHEr &
fae faaar a7 Frfgy ST gawrH
#¢, AR Bl F17@m, fasely § sraq
A FTCET WAy F o sqfeEE
T g & faw amy o some |
ST F A qET E APATON q7A ¥,
T T &Y qHATF ‘

SHRI P. K. KUNJACHEN (Kerala) : Sir,
I support the Resolution moved by Shri
Yogendra Makwana for ameliorating the
conditions of landless labour and the rural
poor. He demands (i) effective steps are
taken to settle them on land in sustained
and gainful occupations; (i) legislation is
vadertaken for fixation of minimum wages
for agricultural labour and to prevent their
exploitation by the landlords, money-
lenders and other unscrupulous elements;
(1ii) house sites and other amenities are pro-
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vided for securing better standards of living
for them, (iv) immediate steps are taken for
the distribution of surplus land among the
landless in areas where such steps have not so
far been taken; and (v) such other measures
are taken as may be conducive to the well-
being and improved standards of life of the
millions of people.

Sir, we will have to consider as to what has
been done before by us for the amelioration
of the conditions of these people, what is the
present condition and what is our future
plan ? -

We can see that we have miserably failed
in giving them any of the amenities so far.
A major chunk of the people among these
landless poor and agricultural labouters
belong to Scheduled Castes and Scheduled
Tribes. The Scheduled Castes and Scheduled.
Tribes Commission is submitting its reports
yearly, If we examine these reports, we can
see that their condition has not improved.
Their condition has deteriorated. The
Government of India coustituted the Agri-
cultural Labour Inquiry Committee, During
the last 27 years, they have conducted only
two inquiries, These inguiries have been
completely stopped by the Government after
1957. If the Government is serious, I
demand that the Agricultural Labour Ingairy
Committee must be constituted immediately
and an inquiry should be conducted regarding
their conditions at present. Then only, we
can have a real picture of their condition.

Sir, when we get independence, the agri-
cultural labour was getting work for 210 days
in a year. After 27 years of Congress rule,
it has been reduced to 110 days per year.
This is the improvement. They say that their
wages have increased,

THE MINISTER OF STATE IN TH
MINISTRY OF AGRICULTURE AND/
JIRRIGATION (SHRI ANNASAHEB P,
SHINDE) : Where do you get these figures
from ?

SHRI P. K. KUNJACHEN : I have taken
these figures from the report which has been
submitted by the Kerala Government. Y can
cite one example. It has been stated at
page 9 of the Economic Survey Report for
the year 1974-75 :

“In a situation characterised by con-
siderable amount of under employment
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and inequalities in the ownetship of prodi.c-
tive assets, an increase in agricultural pro-

duction provides, by itself, no assurance

that the rural poor will share adequately

in the fruits of economic development.

Thus, institutional changes designed to

reduce disparities in the ownership of land

and to enhance the earning capacity of the

poor must constitute an essential element

in any integrated strategy of rural develop-

ment,

In pursuance of these objectives. most
States have enacted comprehensive legisla-
tion imposing lund ceilings based on family
size. However, progress in implementation
has been tardy, particularly in areas where
there are no uptodate records of land
rights.”

This has been written in the FEconomic
Survey Report itself. Similarly, when
Pandit Jawaharlal Nehru was in power, he
had adopted one Panchsheel for the tribal
people. These panchsheels for the tribals
were that the people should develop along
the lines of their own genius and we should
avoid imposing anything on them.

“We should try to encoutrage everywhere
there own traditional atts and cultures.
Tribal rights on land and forest should be
respected. We must try to train and build up
a team of their own people to do the work of
administration. And deployment of some
technical persons from outside will no doubt
be allowed in the beginning but we should
avoid introducing too many outsiders into
the tribal territory. We should not over-
administer these areas or overwhelm them
with a multiplicity of fields. We should
rather work thigeagh and not in rival to their
own social and cultural institutions, We
should judge the results not by statistics or
the money spent but by the guality of human
character that is involyed.”

Sir, efter adopting this Panchsheel and
after taking so many steps, what is the con-
dition of the agricultural labourers today ?

Sir, one Mr. V. K. Desai had conducted
a tour in Telengana area with the famous
Swami Ramananda Tirtha, the hero of the
freedom struggle. He has conducted
an enquiry regarding the conditions of the
Chenchus ang also the hill tribe thete, After
that, he has writtten :
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“The Adimjati Sevak Sangh i1s now a dead
organisation nor are the other Gandhian-
based organisations active or  alive.
Gradually, each of them is vying in the’
urban areas for a pound of flesh on the
political life of the State.”

Sir, this has been said by Mr. Desai. Even
then, even after it has been said like that.
huge amounts of grants are being giving by
the Central Government to this organisation.
After all these things, what is happening ?
Now you can see that Harijans, the Schedul--
ed Castes, the Scheduled Tribes, the landless
agricultural }abourers are tortured through-
out India. Tn the last two years, about 260
persons have been killed by landlord goondas.
Their rights are taken away; their hands are
cut, their legs arecut, their heads are cut,
These people cannot live peacefully in the
villages. FEven in cities like Bombay, that
15 the conditton now prevailing.

Se, if you are serious to ameliorate their
conditions, certain steps should be taken :
One is regarding their wages. Secondly,
their working hours should be reduced.
Thirdly, houses should be given to them.
Fourthly, land for cultivation must be given
to them. Police repression must be stopped.
Landlord and goondas attacks must be stop-
ped. Steps must be taken by the Govern-
ment to implement all these things.

We can say that nothing has been done
previously 1n these matters.

Sir, the Minimum Wages Act was passed
for fixing the minimum wages, Many of the
States arc not implementing this Act. In
Kerala, the minimum wages now prevailing
were fixed in 1968, About six ot seven years
have passed but they have not been revised.
This is the condition in many of the States.
Land legislation has been epacted. But in
actual practice, this has not been implemen-
ted. Excess land has notl been distributed,
Revenue poramboke land has not been dis-
tributed. In Kerala, the claim of the Govern-
ment is that they distributed the excess land.
But actually, over the last five years, what
is the amount of land that is distributed?
QOnly 2,016 acres have been taken over as
excess land and distributed. The agricul-
tural labourers and the poor peasants thete
had to struggle for the distribution of this
land. They first showed 1,06,000 acres o
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land as excess land. The landless labourers,
etc. entered.the land and tried to cultivate
or construct huts. Then the police came
and set fire to the huts, and they have
been evicted. After that, they said that the
Government is going to set up Taluk Land
Boards which will take the land and distri-
bute it.

But, after the introduction of these land
boards, no land has actually been taken
by them and nothing has been distributed
to people. They claim that in Kerala they
have made much advance in the implemen-
tation of land legislation. 1f that is the
position in Kerala, you can imagine what
will be the fate of other States in the country.
So, if anybody is scrious, the first step that
they should take is to organise agricultural
labourers. They must be organised and
asked to fight for their rights, Otherwise,
none of their demands will be fulfilled.
Unless and until they are organised their
demand of reduction in working hours and
their demand of wage increases will not be
met, Unless and until the agricultural
labourers and poor peasants in the country-
side organise themselves and fight for their
rights, nothing is going to happen because
the Government of India and many of the
State Governments are not interested in
giving land to agricultural labourers or
giving employment to them or ending their
poverty or doing any such things. So,
they must organise themselves and fight for
their rights. Then only they will be able
to achieve their demands. The Govern-
ment must give protection to them. My
request to the Government of India is that
they must at least issue definite instructions
to the State Governments to see that the
minimum wages are revised. Another
thing that they must do is to issue instruc-
tions to see that the police repression,
goonda repression and the landlord re-
pression is ended.

Sir, with these words I conclude.

=+t g grfest (wERIE) ¢ SO-
aqrerer o, Wi awgdl qqr aet
g @ arer fadw Staar £ g
areR F AT R A e off awaron
qRT A ST GFeT qegd frarg, ST
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#amdr aar § | A wwmar g %
UF TG wEeAqn {2 gRW
T8 W) w=t Ifeqa Y §, ga fou
# IR gaE qAT O§ )

IT-ANTEAST WEISH, AE FAHEAT TgA
sfeqr 9T SgaT FIFR AT @&
Y sga aer 1 o) gATE wFeT W
fef @ § SvEr WL FFAW
FT 2 9w waw fod ol-
Foae fafedt & & & afew
TOFT wAY T waradl & o &
@ gvir § fv gml g
fafirex o7 ogf 9 93 § A &t
gra gl ofE F % § SARr W9
e ga fafafedl & avw #
FIT T IT UL HAT FOT | qAL
T @oIw A agwew A g
gaX Zm A ol ofiEeEx awl d
dear g g T4 25 W ¥ ARS
foaet =i g5 & 1 s@ dag A #L
RO wf § 1 wiiEeaTa aawE
ure THFETI AE% TAIEd FRET
AR fEea wigg A% T, -2,
JrzT 12 W T M F R A
FIF  SHW wrwr @ g AT FO
TARIHT & T8 B ——

“The popu]at.ion of agl‘i%’?%;ral labourers
has risen steadily from 1 per cent of
the total population in 1961 to 2576
per cent in 1971, The number of landless
labourcrs has gone up to about five crofres.
In certain areas, say, North Bihar, they
constituté nearly 50 per cent of the rural

population, In U.P. the number of land-
less agricultural workers is about 33 lakhs.”

TH) 9@ § WX @7 a0 ar
giesd ot § gWiR agl, SEmr ot
areTe a@edr ST Wr g 1 25 &
Ao oo @Ry gl & IR/ AT
TERITRYT FAAE FT & TAT JAVAT §
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“The percentage of landholders with
cultivated areas of less than one acre
was as high as 76 -2 in Orissa, 73 -7 in Uttar
Pradesh, 70-7 in Tamil Nadu, 53-1 in
Madhya Pradesh and about 309 in
Maharashtra, Rajasthan, Gujarat and
Karnataka. It was only 6-4 in Punjab.”’
TH AN AT E WA W R ? 7
ot gfagr wogR R@d@ ® § S
TS TAFH FAT §, TAF AR A
frod 9% ww e & wF W
qaE g

*“The average annual income of the agri-
cultural labour household in India for the
period 1950-51, 1956-57 and 1963-64 was
Rs. 417, Rs. 435 and Rs. 660 respectively™.
g S 1964 T ferg §, wd 12
G RO it B o
fegdt 2, uF WY F WFA F
fga@ & 55 o R IeAT TFA *
fgara & o5 dar dsdr & 1 7 A
aq wafrg wg wr g B o aradd
AET F oY § F @

“The absolute number of people bclow
the poverty line today is just as large as it
was two decades ago and people living
in poverty constitute between 2/5 and 1/2
of all Indian citizens.”

# gafag o ag @ @1 g f& ag o
gueat g ag faeet T § 7 A%
TEATIRE AR FATFAERE F AR T
frre wrEd AT W ¥ faar § &
IFr 180 e o ¥ Fw faoa &
AL TR DA DT ITH G501 ¥ §Y
ar it Sawr & JE faear § are
w § 180 fe7 & fed, av @ &
50 sfama fz@ Wt ®19 ITHR1 aG
faear g1 @1 |9 ag § v awe
Tadr ST & NE@H saarasT § fw
s gEd gw afadr afvada agt
FII 7 O GUEAT g TG g AT
T gafw 71 F: ST
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fermos §: gma ufsos feedtaqmm w0
FW U & faar, Fax ggw W
gl faa, afer oa aF 97 @ &
qF §GT 7L A@T & W @hey &
fau gaa% g F87 & wiT @0 %7
8, WA F gT & g faer gwar § ?
AT o TR & F owa §
sea% Arter ¥ fod 3w 7 7o A
TN SAGEAT  FA F o9 AIqa1 A7y
A | 5T IF 9F T IS TT 8T
AT &, TAFH T AT &, qF W
St fad FE Fw Iy agy feemy
g AR FW § 99 aF A qrq q4r
T QAT § T qF F Ay FT aA-
FEAT TET HT FFA §, g@ew  FFA
witFeaR fafaeet Q&-Asfr feomy &
IR A UF “QN-ASY qromr’ ety
Ftad &1 Aoy fewwessT &
99 3 AR 39 TR fgrgeam F O
A F A § 9w fag Ao
& HHT 2T |

I FHEAT 9gT 431 § | §H HAWAT-
I5E WE ATl FY AT FE@ E, g
e A ST SN @Y § ST ama
FA &, T A AN oY wgmrs s
73t faerar &, fwer ol e &7
A gfaum & foedt &, g7 )+t
fag zgmr sharaaT a3 & fag
o FE rear &, st am Ay
FW 2 | 1967 W uraW fafyeas
gler wiel wrewa fafrees v o,
Al IR UF I H=BI W qAR
Fy oA\ F afge foer Aol off gty
IT AT F TR T T T Y
THF JAC FN A | TH T g9 T
TEr &, zafag & 3@ fawy & savar
TG FGAT TABAT § | IR dfeewe
AE  COFeIRd Ja€ &1 &
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{»f1 gavE ifed |

FerE oY ) W gH W@ ared
f T &7 & AtFT FAd G
afr e wiva feam avgfem o
THT, T@ UFE TAT A FTF AG FT
qFar £ @A & e |/ @A
gq 9 @i Al FT W A A
g g qE A | IAET AU
F1 @iy ¥ fad, geedzm adsy &
fg s gadr AT #1 gd F fom
&y w7 e OCRar WHT wr 1 SWer
aFT AsTe AT & fea dar @
R R aWE TR | TR AW F ST
100&AT FATH & I% U TG 97
Y &7 @ aE w8 4 Arfe agr
g IAFr foer A oSt EEw "R
gt #Y v AAEAT I ATAF | TH
awg 7 Afzadw  wE viieeETe
| ¥ g = gwrd wf o7 |
e i W dmR § (% 9 w6 G
AN # AN F, FEAT A W
Fravg§ VFIFTIET g1 udr graa &
£ R T T & AN A AL
geee g7 arsar Tifed |

g gar qe fefeamm# a7 =
@ &) mirgar fre Sadags ¥
e oFe £ ATd FI ) K HAT o5
¥ 417 A g7 fq3gs #¥av Aear g fw
TR ATE A Wl GF FARTLHIT go dio
T AT TEHT FT EUT 7 UAE AT aw
T, AT ITH A W wEd G AT
W OMT T & IR TEATHLIN E)
a7 TT | AETCS A T a1 A UFe
TATAT TAT AT I I THE HT 7 g7 7
gax fre® wWd F SEa # oA
fear o1 fF g@ 3w @ Aifaw ww
AT | ITANT FT g0 AT AvTq
X F A WA TH AT AT T
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g, % T a1 -F FEm A g
afpr 1 AR F g Se §
F& FeT AT g, 1 TG F AT
JEHT FRIAT TGAHE 4 TA 25 FIAT
s 7@ fvar &1 uF W weew #%
ferar st fF gEr AT oaisr g,
afFa wvwre 7 az w1a fF 727 fFar E )

gEdr At W1 wEr AAT § a3 a5
& s ww A ¥ o ag &
AT =fgw | FTT F am St wEIT
A & faa ST & afeT 27 e &
fl IO W A A FH TEAAE TGN
FY E 1 TN uaT Har S § feEw
fomr arfr za s & fm 9. IR
7R a7 gun faag w7 Ew wifgw &
THAE F AW AT FEET AT JEy )
T T A AN TA AN F oA W
Tare frar o1 5 w9 T Fw frad
TA AN F) 99 (AAAT ATEY 1 AT
IPEAT  FEEEATTT AR TN LSAMI
R ¥ fad uw whw owE #r off Wt
& 17 oF@T, 1 &W W vy
g1 g ary A foe o 2 rgm e
F fog w9y 9w @4 =9 ¥ o
¥ fer 2o S FigewT AW
T ANl FT AWEE T amy §
WFEIel TORT F7 g9 fafmw I
&Y %1 Wa FE W EHR soqA TIH
U AT FEA ETAMNIEE | zHarr |
1948 i 03T g, AfFA ITH 394 AT
aw awieT w1 far €1 5T genT ag
g sAgEew FEd 9 & fug
uF fafvag wsm  gmar strar g,
TATAT FT ST gizq ¥ fAT oF gy
e 7 397 Ffgq oW @ qaaHe
# T mEarm & @i =i B
zaet waty T qfegra foamat, afeaat
JAT EL AT FI AT iz & AT
=Tifen | AU AMTag e BFoza A



e

189  Re Ameliorating conditions
F AT F9 F for &7 w=HF 99rs
TE E, IAHNF qVE d AN FA X
fau wiweay fafreer ok wEw
faffezr #t uw w1 dews I @
W & g &@wa gqaen =g
T g3 wrd F ey F1 wIw fae
F1 glagr g« |
4.60 p.M.

AT | 9§ UF Weged A aq NEqd
FET FEAT § ) W HG 7T A
TETA A FFeAT w7 T, T
FfT 7 FW q€ FT 2 al a8 &
AR A1 dgd TEd fAer @R | AT
U WA T T2 g Agd B s
a9 g9t & ITqA, TI5, A, B
fgars drsaet st Aw Yy faerd
el GwWad  @war  FT g=en
FTIAHET JANKT fHAT 9 S | IS-
gy Jami § uF medr & few
AR J2H & faq 7 17 g
TG AN gt ®@H S qedr 8
T AFIEE A O G & {7 F¢ 3
feaarg a1 g@AT @ FIA 9T 800
W W qg grr e v aEey
F YT 3 g T @ BN §
7R oF twe fafea 9f diq sl
T USMT 91T &7 TFdT & |

SHRI K. N. DHULAP (Maharashtra):
Sir, T rise  to support the Resolution
moved by the hon'ble Member, Shri Yogen-
dra Makwana. He has moved this Reso-
lution with a view to amcliorating the con-
ditions of the landless labour and the
rural  poor. ln the Resolution itself he
has suggested five measures and during
the discussion hon’ble Members have
suggested various other measures which
the Government shou'd take into const-
deration. 1 know that the House is
pressed  for time and so [ will not repeat
the suggestions made by the other hon’bie
Members, who took part in the discussion.

My first suggestion is that there should be
«coordination among the different Depart-
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ments which are entrusted with the task of
improving the conditions of the rural
poor—the Agriculture Department, the
Industries Department, the Finance Depart-
ment and such other Depariments as arc
entrusted with this work. For example,
Sir, whatever suggestions were made by
the hom’ble Member while moving the
Resolution go to prove that he is for all
the people who arc living in the villages
to settle there once for all. That is not
the condition iIn our country. Even
with all the Land Reforms Acts passed
by the different States and the Ceiling
Acts scrupulously implemented, the village
poor cannot be scttled in villages them-
selves because there is a lot of population
pressure on the land in this country, and
therefore the only way out would be to sce
that all these landless labourers in the villages
are given employment in factories. After
27 years of independence, Sir, the village
unemployed or underemployed are not
enlisted. So my suggestion would be
that village panchayats should be asked
to enlist the names of the unemployed
and underemployed people in villages, a
consolidated list be made, and the collector
should see that they are given employment
in different factories. For this purpose,
Sir, all the factories which are concentrated
in towns and big cities should be dispersed.
While  gmiving licences, the Government
and the Department concerned should
see that factorics are dispersed and should
go lo the areas in the village side
which are not at all developed. So if
the Government wants  to  develop
those under-developed areas, then
these factories should be elected n
the under-devcloped areas, and the
Collector of that area should see
that people in that particalar area
should get employment in those factories.
Unless and until this scheme of dispersal
of industries is scrupulously adhered
to, these villages are not going to get
full employment for their people. So my
first suggestion would be that there should
be dispersal of factories, mills and other
v orks so that the village poor get employ-
ment in thosc factories.

Secondly, Sir, it
agricultural poor
educated. At

is very difficult for the
to get their children
least the Government
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should make a beginning. In each district
there should be a hostel wherein the school-
going children and college-going sons of
the village poor are given free lodging and
boarding. At least, the Government
should make a beginning at district level

Then, Sir, those who come from villages
to the towns for employment, mostly
belong to the Scheduled Castes and low
caste community, They are not able to
get any accommodation in the towns and
are compelled to live in slums and “Zopad-
pattis” that are coming up because of this
situation. Therefore, these people, parti-
cularly those coming from the villages
and belonging to the Scheduled Castes
and Scheduled Tribes, should be accom-
modated in some hostels which the Govern-
ment should provide so that they can live
there and lead a somewhat comfortable life,

Then, Sir, if the Government is serious
about ameliorating the condifion of the
poor people living in the villages, at least
minimum wages should be provided for
those working in the farms. But unless
and until the farmers are given remunera-
tive prices for their produce, it will only be
wishful thinking on our part to say that the
agricultural labour should be given the
minimum wages. So these questions aTe
interlinked, Therefore, the Government
should think very seriously about this
problem if it wants to improve agriculture
and wants to improve the position of the
persons who are employed on agriculture,
These are the questions which are inter-
linked and have to be solved immediately,
Firstly, remunerative price should be given
to the agriculturists taking into considera-
tion the cost of production and the prices
of other commodities in the market and
then only these agriculturists will be in a
position to pay the minimum wages to the
agricultural labour. Otherwise, this prob-
lem is not going to be solved.

So, Sir, as I suggested, the scheme of dis~
persal of factories should be scrupulously
followed and there should be a provision
in the law in all the States that sons of
the soil should be given employment in
those factories. Unless and until this is
done, there would be bickerings, heart
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burnings. Factories will be coming up in
the cities only and people from all over the
country will be coming to the towns for
employment. If any entrepreneur is not
prepared to go to the village side, he should
not be given the licence for the factory.
If these steps are taken, I am sure, the
agricultural labour would get relief to a
some extent.

With these words, Sir, I conclude,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): Mr. Vice-Chairman, Sir, I am
thankful to Mr. Makwana and a number of
other collecagues who participated in this
debate. I think Mr. Makwana tried to
draw the attention of this august House and
the country as a whole to the problems of
millions of poor people residing in the rural
areas. Now, it is known to all of us that
the population of landless labour and
small farmers in this country is very
large and the effort of all of us should be
really to concentrate on finding a solution
to the problems of these millions of rural
people. According to the information
available with me, it seems that as
per the 1971 decennial census 476 million
persons belong to the category of agricul-
tural worker, This category includes
landless agricultural workers as well as
persons with tiny plots of land whose main
source of livelihood is agricultural labour,
According to the 1961-62 national sample
survey the total number of rural households
in the country was about 72-5 million.
Out of this, 8§-5 million households own
no land at all or less than 0-005 acre.
Such households constitute 12 per cent
of the total number of rural households.
Of the remaining 64 million households,
23 -6 million own less than one acre. They
constituted 32 -5 per cent of the rural house-
holds. Thus the rural houscholds which
own no land at all or less than one acre
account for 44 per cent of the rural house-
holds in 1961, Their number has increased,
I entirely agree with Mr. Makwana and
a number of colleagues who have spoken
here that this problem is a problem of
millions of people in the rural areas, but the
main point is to provide solutions to the
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difficulties which millions of our poor
people are facing. Now, as far as land
reforms,  security of tenure, minimum
wages, all these items ate concerned, [
do not think the Government of India has
any difference of opinion with the broad
views expressed on the floor of the House.
For instance, take land reforms. On
land reforms the Government of India has
taken a very principled position. After
a great deal of effort, the Government of
lndia succeeded in evolving a general
consensus in this country that a ceiling on
land has to be fixed on certain broad
principles, taking the family as the unit.
We have fixed a maximum and minimum
limit of 18 to 54 acres, i.e., 10 to 18 acres
of irrigated land growing two crops. Then,
various categories of maximum have been
fixed up to 54 acres. This is itself was not
an easy job because it is known to you that

ours is a federal country and conditions
differ in many parts of the country, It
is not easy to come to certain consensus

oft this- broad principle of a minimum and
maximum limit as the ceiling. As a result
of a number of steps taken by the Govern-
ment of India and particulatly the ruling
party, we succeeded in bringing about
a common understanding in regard to the
ceiling limits. Even though in Tamil
Nadu, for instance, there is a different party
ruling there, I must say the DMK party
broadly agreed with this generally. A
general  consensus was evolved in this
counry anc Gioad national suidclines were
evolved. These were circulated to the
States. We indicated to the State Govern-
menls that these land reforms should be
enacted within a particular, stipulated period.
Though some of the State Governments

did their level best, they could not do it

within the particular time-limit. |
giad 10 menticn that a'most all 1.
have enacted laws. In the case ¢! _.
of the Union territories new legislation io
be undertaken and in the case of one or
two States, due to some technical reasons,
the Bills are pending Presidential assent.

om

But in other Stites the land reform
laws have been enacted 1 think vndera
democratic systum, the, to my mind, is
a great achigvement. Maybe, one may
not be totally satisfied with the speed with
7—1004 RSS/74
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which this has been done. But then I
would like to urge a word of caution, and
some of the Members actually hinted at it
whether there would be adequate land
available to meel the requirements of these
millions of poor people, landless labour,
etc. even if this land ceiling law is imple-
mented, After the land reform laws
enacted we addressed the various State
Governments  and inguired from them
what would be the extent of surplus land
that would be available as a result of the
implementation of these laws. Naturally,
the implementation of ceiinng laws involves
a aumber of factors like the declaration of
holdings, quasi-judicial and judicial ing-
ries, etc, and then the surplus land is
declared. And the State Governments
gave some information on the basis of
which we found that about 40 lakh acres
are likely to be made avaiable. Now,
the number of landless families and the
number of families owing less than one and
two acres is very large as [ have mentioned
earlier, and it is very difficult to meet the
tequirements of these families by the
distribution  of this land. Though the
Goyvernment of India stand firmly for the
effective implementation of the land ceiling
laws, at the same time we should realise to
whar extent this is likely to meet the require-
ments of the situation. To my mind, ¢his
would not help us solve entirely the prodb-
lem of landiess labour and of the small
farmers.

Then [ would like to draw the attentioft
of the hon. House to a very important
factor. In this country, over a number of
years the number of lund hoidings is in-
creasing. 1 was locking into an old
literature on the land tenure system and
on land holding and I found that this has
bean mentioned by one renowned author
late Rajni Palme Dutt; and he has quoted
one Dr. Mann who was once the Director
of Agriculture in the old Bombay State

which  included Sind also. Therein he
mentions that in 1771-—perhaps two
centuries euriler—the average land

holding in this country was 40 acres. Then
because the population was increasing, the

number of hcldings of such a size was
coming down., And half a century earlier,
duriny the British regims, the normal
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holding was 10 acres and there was hardly

any holding in this country of two acres or

one acre. What is the position now? We

know that the law of partition is there;

families are expanding and the law of in-
heritance is there. Four brothers parti-
tion their land and the number of holdings
increases. And from 40 acres two centuries
before it has come down to five or Six
acres, and a large number of holdings are
below two or one acre. And now even
these holdings of two or one acre are
getting  fragmented because of partition
among brothers, and a very large number
of uneconomic holdings are coming up.
We should try to understand the magnitude
of the problem. Itys very easy to suggest
solutions. But to my mind, the problem is
of a vast magnitude, and a lot of rethinking
of our own concept is necessary.

Sir, some of the Members have suggested
that security of tenure should be provided,
As far as this aspect is concerned, the
Government of Indja is very clear on this
aspect. In fact, Mr. Makwana said that
there should be security of tenure and that
the tenant should have the right of owner-
ship, a permanent inheritable right. We
have no differenge of opinion on that. It
15 the policy decision of the Government
of India which has been effectively com-
municated to the State  Governments;
we have told them that the tenant must
be made the owner of the soil or at least an
inheritable and permanent right of cul-
tivation should be conferred on him.

Butl am sorry to say that in some parts of
the country, unfortunately there are no
land records. And ifthere are land records,
they are not up-to-date; particularly in
north-east India, this s the position.
Therefore, the implementation is very poor,
We have repeatedly drawn the attention of
the Chief Ministers of the States to this
particular aspect of the problem. I wish
the State Governments attach the highest
priority to this programme. We would
suppori them in this. Unless this pro-
gramme is ruthlessly implemented, it will
stand as a bottleneck in the way of increasing
production as well as in the way of solving
the problems of millions of sharecroppers
in north-eastern and other parts of the
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country, At the same time, in  some
other parts of the country, the tenants have
secured their rights and in some parts of
the country, even the ownership right has
been conferred on them. I have elaborate
figures State-wise, butcan teli you that
millions of tenants have got the benefit
during the last 10 to 15 years. But still
there are many lacunas in a number of parts
of our country. and the programme needs
to be implemented more ruthlessly and
with all the vigour and strength at the
command of the State Governments,

Then, Sir, as far as the Minimum Wages
Act is concerned, broadly on this count
also, there is no difference of opinion with
M. Makwana and a number of otler co-
leagues who drew our attentioni to this
problem. The Minimum Wages Act had
been accepted in principle by the Govern-
ment of India in 1948. Now, naturally the
State Governments have to implement it.
The State  Governments have been advised
from time to time that they must imple-
ment the Minimum Wages Act and they
must bring up-to-date the level of wages.
As a result of this debate, T will take up
with the labour Ministry, the implement-
itig Ministry , as far as this aspect is con-
cerned. 1 will take it up with the Labour
Ministry and the Labour Ministry will,
in turn, take it up with the State Govern-
ments, Whatever suggestions hon.  Mem-
bers have made, I will take them up with all
the State Governments. The Minimum
Wages Act needs to be implemented.
There are difficulties involved in imple-
menting it in the rural arcas, but 1 think
that should not stand as an excuse for not
implementing the Minimum Wages Act.
Whatever the difficulties, the State Govern-
ments are expecied to go ahead with this.

st 2a0d qifew (weraer) - FF
wrfe et @ a1 &9 g Ew fAiwew
IS wF AN PR S awAr

SHR] ANNASAHEB P. SHINDE
Yes, ves, it can be done. Sir, ultimately
the solution to this problem lies in moder-
nising our agriculture and in trying to
develop intensive methods of agricuiture.

Though elaborate and formal studies are
rot available, tor instance, take the case of
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Punjab. 1n Punjab, the level of wages of
agricultural labour has gone up. That is
fiumber one. Secondly, the landless labour
and those who work on the farm aie finding
more and more employment all the year
round, as compared to landless labourers
in many other parts of the country. What
is the reason ? In fact, in Punjab another
phenomenon is also appearing. In the
post-harvest  periods, there is actually
shortage of labour. What is the reason ?
The reason is, intensive agriculture has come
up. For instance, rice was never grown in
Punjab on a very large scale. Now, 1ice
has become a very imporiant crop. In
Kharif, rice and maize are grown. After
harvest of rice and maize, they have wheat.
So, double-cropping or multiple-cropping
has come up. More intensive methods
have come up as a result of tubewells,
irrigation facilities, improved seeds, plant
protection measures and so on. There is
a lot of difference between modern agricul-
ture and traditional, agriculture. In the
old, traditional agriculture, the farmers
used to sow the land and there was hardly
any operation thereafter. They normally
used to go once or twice for weeding and
then, only for harvest. In modern agricul-
ture, take the case of paddy. After paddy
is transplanted, not only weeding has to be
done, but spraying has to be done, plant
protection measures have to be taken and
then one or two or three doses of fertilizers
have to be given. The crop has to be looked
after and irrigated well.  Irrigation manage-
ment practices have to be looked after.
There is such an intensive use of human
labour . involved in modern agriculture.

For instance, in the part of Mahara-
shtra from which 1 come, cotton is an im-
portant crop. In the good old days 1
used to see that this crop needed attention
of the farmers only on limited occasions
for just collecting cotton. But nowadays
because of application of modern methods
of agriculture, after cotton is sown, the
farmers are not allowed to leave the crop
unattended as in the old days because they
have to take up number of spraying opera-
tions, they have to do inter-cultivation of
plants, they have to nurse the plants, and
they have to apply fertiliser once, twice
or even more depending on the technicel
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conditions. This exper?ence indicates that
whenever we try to cultivate wheat, paddy or
cotton, the labour input is five, six or seven
times more these days. The Japanese experie-
nce has shown that because of large number
of small power tillers which they use, their
labour input has gone up to the extent of
three or four times. Our general concept
of labour input was that simply because
machine is used, it will replace labour

and the labour employed in the fields
would go down., This is not justified
by facts. Recently our agriculture is

developing on the same fines. Of course
we cannot develop our agriculture on
the lines of Soviet Union or America.
They have larger farms. But here we
will have to develop intensive and modern
methods of agriculture. Then I think our
Indian agriculture has tremendous capacity
to absorb labour. Fortunately, because of
tropical conditions and very good sunlight
and irrigation potentials that we have, the
possibility of multiple or double crop is
50 much in different parts of our country
and because of this perhaps three or four
times of agricultural labour can be got
absorbed in our agriculture. As soon as the
income of the agricultural farmers will go
up, naturally the wage level also will go up.
Therefore, we have to modernise our agri-
culture by providing modern inputs and by
making available to our Indian farmers
good seed materials supported by research
activities and inputs like fertilizers and plant
protection materials along with well-orga-
nised extension services. ........

St YA NFTA A (IAT 937 ¢
me aqr g g & owed adl ¥ wfas
BEv @ ¢ 1 6 o wE & oee
g #Witsg ndg § AAATE N IF T
AT AT, FATE AFT AT § TEE,
AT W FTT TAAT AT WT AT E,
o fFma F1 @dy #1 Saw F AW
T FW Ag 2 fF SR A1 g
Wt AT TEg AR FRaT AR
zafqy Taq:  #A9T AT, TET AT
FW AT G; FG AU AL A
TEAT & | o Sef wiEzarese Wi @i
g RRVE .. .

wl
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Iq AR (gt T AL AR :
TR S ATTHT e JTIAT § |

SHRI ANNASAHEB P. SHINDE : I
agree with the hon. Member that unless the
paying capacity of the farmer js increased,
it is very difficult to protect the interests of
tandless labour. One of the hon. Members
referred to the Landless Labour Enquiry
Committee of 1956 or 1958. The report of
that Committee had also indicated that the
well-being of the lamdless labour will depend
on the prosperity of agriculture. It is like
any other industry. I have no differences
with that. But the point I was trying to
make is that for modernising our agricul-
ture with the support of all modern services,
two things will have to be done. First of
all, lot of resources are required because
modern agriculture is capital intensive and
therefore it requires considerable resources.
1 am not at all putting up only theoretical
propositions . In some parts of the country
these developments are taking place. We
have not lot of experience but our develop-
ment is uneven. But these are develop-
ments taking place. We have land, we
have fertiliser and we have water resources.
But only thing is that land reforms are not
properly implemented, particularly in some
parts of the north-eastern region. For
this reason, this process is not getting
accelerated. We will have to keep this in
mind.

Secondly, we have now better under-
standing of our problems. Some of the
recent surveys do indicate that cattle are
now owned by particularly landless labour
and small farmers in our country. For-
merly our understanding was that milch
cattle are owned only by bigger farmers.

Recently, Sir, some of our studies have
indicated that a large number of cattle are
owned by the landless labourers, particularly
the small farmers and the marginal farmers.
Now, here is an area in which they can be
given some employment because, if we
have to provide employment, more employ-
ment to the people, a complementary sort
of activity, a supplementary sort of activity,
which would be useful to agriculture and
which would, at the same time, create
additional wealth, will have to be started
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and one such thing is animal husbandry and
the other one is dairying. In this field, the
Government of India has taken a number
of steps by developing the marketing orga-
nisations for milk. Now, the most modern
dairy plants have come into being and a
large network of milk collection centres
are established throughout the country.
Anand is a well-known example. These
activities are developing throughout the
length and breadth of the country and the
Government is developing these activities.
Our whole emphasis is on giving more
facilities to the small farmers and the margi-
nal farmers and the landless labour.

Then, Si¥, the other activity which has
been started is the scheme for small farmers
and the marginal farmers. 1 would like to
give a few facts. Whatever the honourable
Members might have said on the floor of
this House, the whole emphasis of the
Government of India is on developing
agticulture and on giving help to the small
farmers and the marginal farmers and also to
the landless labour. Therefore, Sir, I will
broadly mention the details about these
schemes and I will then end my speech.

In India, two schemes, the Sall Farmers
Development Agency and the Marginal
Farmers and  Agricultural  Labourers
Development Agency, wete introduced
during the Fourth Plan period 1969-74 as
a pilot experiment to find institutional
solutions to the problems of potentially
viable and non-viable cultivators. 87
projects were started all over the country,
Each Small Farmer Development Agency
was expected to cover 50,000 small farmers
and each Marginal Farmers Development
Agency was expected to cover 15,000
marginal farmers and 5,000 agricultural
labourers. . ...

SHRI K. N. DHULAP (Maharashtra) :
But what is the outcome ? Have they made
any dent on the problem ?

SHRI ANNASAHEB P. SHINDE
giving you now some facts
show that they have made same dent,
though not everywhere. The SFDAs
can extend subsidies up to 20 to indivi-
deals towards capital expenditure on minor
irrigation, land improvement, etc. In the
case of thc MFDAs, the subsidy is a bit

Tam
which will
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higher and it may go up to 33%. To
encourage the marginal farmers at the
subsistence level to take to intensive agri-
culture and commercial cropping, the in-
buts can also be subsidised for the first two
seasons. To encourage flow of co-operative
credit, the Agencies grant risk funds to the
co-operatives with reference to the addi-
‘tional loaning to the identified participants.
Most of the 87 Agencies have started func-
tioning at the field level from 1971-72. They
are to be continued till 1975-76 to complete
a five-year project period. At the end of
November 1974, they had identified 19-38
lakhs of small farmers, 19°56 lakhs of
marginal farmers and 4 -38 lakhs of agricul-
tural labourers. Of these, 21-56 lakhs of
persons have been enrolled as members of
the co-operatives. Approximately, two lakhs
of minor irrigation units like dug-wells,
tubewells, pumpsets have been set up by
the identified beneficiaries and a lakh dairy
units, 8,800 poultry units and 37,000 other
units of subsidiary occupations have also
been established. These investments. ..

SHRI P. K. KUNJACHEN : These are
all mere figures.

SHRI ANNASAHEB P. SHINDE
All right. You can say that.

Sir, these investments had been made
possible with long-term and medium-term
credits of about Rs. 64 crores from co-
operatives and Rs. 14-41 crores {rom the
commercial banks.

In the Fifth Plan period, that is, 1974-79,
the special schemes for small farmers,
marginal farmers and agricultural labou-
rers, started in the Fourth Plan in 87 project
areas, are being extended to 160 projects
in all. New projects have been distri-
buted according to the population of small
farmers, marginal farmers and agricultu-
ral labourers in the various States.
Tentatively, a provision of Rs. 200 crores
for the period of the Fifth Plan has been
made in the Central sector.

SHRI DEORAO PATIL : For the whole
Fifth Plan it is only Rs. 200 crores.

SHRI ANNASAHEB P. SHINDE
But some of them have already been taken
up. The small and marginal farmers
will be defined as those who have holdings
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below two hectares and one hectare res-
pectively. For irrigated land, the limits
would be roughly 509% of the above.
In each project, approximately 50,000
farmers are expected to be benefited. The
programme  for the small farmers

and marginal farmers would
be mainly based on crop husbandry.

Special emphasis would be lajd on dry
farming practices, contour bunding, land
shaping, water harvesting and appropriate
crop technology in the areas. In addijtion
subsidiary occupations like dairy, poultry,
piggery, sheep production would be taken
up in areas suitable for the programmes.
Additional funds for such animal husban-
dry activities will be available from the
special provisions made in the Central
Sector/Centrally sponsored schemes. The
projects in the Fifth Plan will cater to the
needs of small farmers, marginal farmers
and agricultural labourers.  There
will be a substantial element of state invest-
ment on works of land” development, water
conservation and irrigation works. These
will substantially provide employment
opportunities 16 the agricultural labourers,
in addition to wage employment due to
increased tempo of agricultural activities.
Agriculiural labourers will also be included
for animal husbandry programmes.

The policies and procedures of the insti-
tutional credit agencies are gradually being
reoriented to meet the needs of the small
cultivators. The cooperatives are now
required to collect lower share capital
from the small farmers., Loans for subsi-
diary occupations are available on personal
surety. A minimum percentage of the
loan business is earmarked to meet their
needs. Long-term investment loans are
available on a more liberal valuation of
securities. About one-third of the advances
by cooperatives are now estimated to be
provided for the smaller cultivators with
less than two hectares of land. After the
nationalisation of commercial banks, there
has been a distinct shift in emphasis of bank
advances for the priority sectors including
small cultivators. In the SFDA/MFAL
project areas special concessions and relaxa-
tions have been introduced to enable the
small farmers to avail of credit suppott for
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programmes of improved agriculture and
subsidiary occupations.

Then, Sir, we have programmes in drought-
affected areas. We have identified 54
districts in the country where intensive
programmes of development in drought-
affected areas have been taken up. As
T have mentioned earlier on the floor of this
House, a provision of Rs. 100 crores was
made during the last Plan. Now we pro-
pose to extend it to Rs. 200 crores and Rs.
300 crores for the drought-affected areas.
The main emphasis is on providing em-
ployment to landless labour and small
farmers.

Then, Sir, there are other programmes in
the sector of agriculture. They are also
meant to provide employment. Much
needs to be done. We have to take up

programmes which are multipliers. For
instance, take the Rajasthan area,
about which you know very well. Take

the Rajasthan Canal. It is not the con-
struction of the canal which has helped in
providing employment to the rural people.
But after water 1s available, lakhs of people
will get absorbed . So the development of
irrigation facilities is also receiving priority
attention from the Government of India.

Sir, these are some of the programmes
which are being taken up. I am not saying
that everything is well and there is no snag.
We are a vast country. It depends upon the
effectiveness with which the State Govern-
ments carry out these programmes.

Then, only one point remains as to what
has been done about the dwelling houses
for the Jandless. On this a policy decision
has been taken and advice has been given to
the State Governments to see that before
long every landless labourer gets a dwelling
site so as to enable him to build a house.
There are other programmes also, though on
a modest scale. I must compliment the
Kerala Government, though the hon.
Member Shri Balan has quarrelled with the
Kerala Government. He does not appre-
ciate that the Kerala Government has done
a commendable job in taking up this pro-
gramme. This is a very good programme.
To solve the problems of millions of the
rural people is not an easy job, We are one
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of the biggest democracies in the world, but
at the same time- - -

(Interruptions).

As far as the implementation is concerned
there are bound to be hurdles. But if we
succeed in modernising our agriculture, we
shall be able to solve some of these problems
in times to come.

[ am thankful to all the hon, Mem bers.

Our friend, though he was a little harsh
in making some of the observations, raised
the point whether it would be worth-while
to set up anoiher Inquiry Committee to go
into the problems of landless labour. Many
of the problems are known to us. I am
not in a position right now to say whether
there is a need and some useful purpose is
likely to be served. I will take it up with the
Labour Minister. My Ministry will also
examine it. This 1s a matter which concerns
millions of poor people. I am not in a
position to say right now whether the
Government of India will take a decision in
his favour or on the lines suggested by him.
with these few observations, I would
request Mr. Makwana to withdraw his
Resolution because the Government of
India is doing its level best to implement
many of the policy decisions which they
have taken with regard to ail the points
which have been mentioned, Passing of
this resolution will create some morc diffi-
culties instead of helping us. [ hope he
will accede to my request to  withdraw the
Resolution. I also thank all the Members
who have participated.

SHRI YOGENDRA  MAKWANA
(Gujarat) : Mr. Vice-Chairman, Sir, due to
my ill health, [ had to leave the House
immediately after moving the Resolution
last Friday. [Itherefore, express my regrets
for my absence during the discussions on the
Resolution. T have, however, gone through
all the speeches of my esteemed friends on
that day: T am also thankful to those who
have participated today.

Sir, the condition of the landless labour
and the rural poor in the interior part of this
country is pitiable. Some of my friends
have made some very good suggestions and
I would like to reply to some of the points.
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Sir, Shri Ranbir Singh argued in favour of
the non-distribution or not giving of surplus
land to the landless labourers. His point
was that the land is limited and it 15 very
difficult to give it to these landless people.
He said that they should be given some
additional  professions. He gave the
example of old professions which these
landless poor and the rural labour were
doing in the past. He said that there were
cobblers, blacksmiths, carpenters and
weavers. If T can give my own example,
I come from a very small village in Gujarat.
There were 200 handlooms during the days
when I was a student in the school. When
1 go to my village these days, I find hardly
two looms. This is the position of haadi-
crafts. Same is the position of cobblers
and blacksmiths also. Most of the modern
industries have come upin the nearby
areas. Powerlooms have developed and
small factories have come up. Therefore,
they have no jobs anrd these professions
for the rural poor have gone. In these cir-
cumstances, how is it possible to ask them to
switch over to their old professions? If
we take the example of weavers, the yarn
which they get is from the spinning mills
and the whole family is engaged in weaving.
After working for the whole day, they
hardly get Rs. 2/- This s the position.
How can they switch over? So, the only
thing which is left to them is the agricul-
tural labour.

Now, the wages of the agricultural
labourers, as described by my esteemed
colleague, Mr. Patil, are below 93 paise.
All over India, the wage ranges from 90
paise t0 Rs. 1-40. In the Central zone, it
is Rs. 3 or Rs. 4. How can we imagine that
they will be living on this meagre amount?
1t is very difficult unless something is done
by the Central Government and the State
Governments in this behalf. Therefore, Sir,
in the interest of the rural poor and in
the interest of the agricultural labour,
land legislation should be implemented.
That is the only way by which we can solve
their problem.

Sir, the second point that he has raised
is about the consolidation of the holdings
and the setting up of Harijan Welfare Board.
Sir, there I agree with Mr. Ranbir Singh
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because, if there is a welfare board, parti- ;
cularly ‘for these communities which are |
downtrodden and backward, their problems %
can be solhved. At present, the Social}
Weltare Departments of the State Govern-

ments are looking after this. But it is my

experience that  these Departments

are quite ineffective, and the working and the

functioning of thesc Departments is not

satisfactory at all. So, in the interest of

these downtrodden communities and in

the interest of the rural poor, if there are

some Boards like the Harijan Welfare
Boards, they can look after them.

Shri Tyagiji, while talking about some
Harijan societies and welfare boards last
Friday, alleged that most of the money
is misappropriated by these bodies. Sir,
that may be the experience in his own
State ot in a few States. But that should not
be the argument for preventing the
setting up of these bodies. I am strongly

of the opinion that if there are some
boards for the upliftment of these
communities and if their own people

are workingin these bodies, then the problem
can be solved very easily.

Sir, some very good suggestions have
been made by some of my friends and I
am thankful {0 them for their suggestions.
Sir, while repiying to the debate, the hon.
Minister has also given some hope that
they will undertake some schemes for the
welfare and wellbeing of these communities
and the rural poor. Sir, I am thankful
to the Minister for giving such assurance
to this august House. I am thankful
to all those who have participated in the
debate. Sir, in the light of the assurance
given by the hon, Minister, I withdraw my
Resolution. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR) : The question
is

1. “That

(i) after sub-para (iv), the following
para be inserted :

in the Resolution—

¢(v) suitable legislation is passed in
all States to cancel the outstanding
debts of the landless labourers and the
rural poor, and special credit co-opera-
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tines are set up to provide an alternative
source of credit for them.”

(i) re-number the existing para (b) as
para (vi).”

The motion wus negatived.

THE VICE-CHAIRMAN (SHRI JAGD-
ISH PRASAD MATHUR : The question is :

2. “That in the Resolution—

(i) after sub-para (iv), the following
para be inserted :

“(v) guarantee of employment on
daily wages be given to all the unem-
ployed in the rural areas as it has been
done in the State of Maharashtra, and
machinery for its implementation be set
up forthwith’

(ii) re-number the existing para (v) as
para (vi).”

The motion was negatived.

THE VICE-CHAIRMAN
DISH PRASAD MATHUR)
pleasure of the House that the
be withdrawn ?

st RIS : gr3q THAT 39
TUHT JTTFTFEN 2, AT HIIHT I AT
FrfgT

THE  VICE-CHAIRMAN (SHRI

JAGDISH PRASAD MATHUR) : 1 will put
it to vote.

(SHRI JAG-
: Is it the
Resolution

The question is—

“That leave be granted to Shri Yogendra
Makwana to withdraw his Resolution.”

The motion was adopted.

The Resolution was, by leave, with-

drawn.

‘RESOLUTION REGARDING’ NECESSARY
STEPS TO BE TAKEN BY GOVERN-
MENT TO ENSURE FREE AND FAIR
ELECTIONS IN THE COUNTRY
St AFTAAT WEA (IF7 9AIW)
weaet wgiag, frataq gomet § gare
% WG /A AW qFAT 6 AT H
fawas & a1 weaq F7 E o

“sgawr %1 g awfy 8 fr fratsat
Ty wfa & e =g gu swm
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FOT AETY A F gEEE AV AEA
1 gfte ¥ #7307 | wa quar Ao

<

et gfafeg s #1 gt & -—

() am afafs g s #4
#agt  moq  wioaew @ A7 TR
famier 3 wRETR wEEGT 9GS
asfaE 31 #1 qAE dIT F
I 3

(@) frafew fafg 4 doe" =
AAY W AEE AT AWCAT AT WY
afafa  grw wy g fawfafaa
fererfoon —

(%) w@EETR I AW

FY wafy § qraa O A

TAT F1 FUET THG T ATHEA,

(o) wfaam & w87 324
(2) Fo=wia =913 AEW B
uF et T F ww F
FEAT;

(z) woem %Y o FY 2199 7
FH FTH 18F¥ FAT;, MY

(3) @ gw qur vy fagm
aami & fag gAEr & ge9w ®
‘gt agfd &1 AwmA A
FHEAGT A AT FEAIG UF
foaiow afafa frw #er;

F1 Fratfeag w4 ;

(1) wfaaizRrararT, g@aeey,
ArET M it StET aeRTy glaamt
F ITIW 9T, 79 A% fF T qrerd et
9T T AFIFTITR QS qal FT
W ey 7 FIAE S, IF G

() g3 v F (A%, ad,
qEE WX SIfa Sy Araat #5T
yafaT are 7 IoW AW



